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J, the Chairman of the C.Ommittee on Private Membera' Bills and Resolutions 
having been authoriled by the Committee, prac:nt on their behalf, this their 
Twen~-secondReport. I 

2. The Committee met on the Uth August; I 965 for-
(1) Classification and allocation of time for discusaion of the following Bills :-

(f) The IndustriaJ. DUputea (Amendment) Bill, 1965 {~~t of 
uction SS) by Shri C. K. Bbattadwyya. 

(ii) The Salaries and Allowances of Ministers (Amendment) Bill, 196!1 
(.4mendment of sections 5, 4 etc.) by Shri Harl Vishnu Kamath. 

(iii) The Discla1ure of Assets of Ministers Bill, 196S by Shri Harl Vishnu 
Kama th. .1 

\ (2) Reconsideration of the clasaification of the Conatitution (Amendment) Bill, 
1965 (AmlntJnMmt of anicle 568) by Shri Hari Vishnu Kamath. 

(S) Examination of the folloWing Constitution (Amendment) Bills under 
Rule 294 (l)(a) of the Rules of Procedure:-

(i) The C.Onatitution (Amendment) Bill. 1965 .(.4mmdm~t of uticks 
1. 2, S, 4 ..CC.) by Shri Prakash Vir Shastri. 

(ii) The Constitution (Ame~t) Bill, J965 (Amendment of the Fint 
&:hetluk) by Shri Sivamurthi Swami. 

Clallifi.callon and allocation Of time to Bills-

5. The Memben conc:emed ~di been invited to present before the Committee their 
views on their Bills. Sarvuhri C. K. Bbattacharyya and Harl Vishnu Kamath attended 
the sittiag. ' 

4. After considering all' as~ of the Billa, the CommitU?e plated the Industrial 
Disputes (Amendment) Bill, 196S by Slui C. K. Bhattadwyya in category 'A' and the 
other two Bills in category 'B' and recommended allocation of time to them as indicated 
below:-

(1) The Industrial Disputes (Amendment) Bill, 196' 
(Amendment of s«tion SS) Ii houn 

. (2) The Salaries and Allowanc.a of Ministers' 
(Amendment) Bill, 1965 (Amendment of 

1ecti0fll S, 4 de.) • . Ii houn 

(!) The .Disclosure of Assets of Ministers Bill.' 
1965 Ii houn 

ReC01Uidnation of the dmificatioJ& of Bill 

6. The c.ommittee then reconsidered their earlier decision (vitk Twenty~ Report) 
rtgarding the classification of the Constitution (Amendment) Bill, 1965 (Ammdment 
of article 968) by Shri Hari Vishnu Kamath arid placed it in category 'A'. 

E-.minoti.on of the Constitution (A~ndment) Bills 

6. The M~ben who had given notices of the Bills and reprea;itatives of the 
Ministries concerned widi the Bills had been invited to be present at the sitting. Sbri 
Prakash Vir Shastri attended the sitting. The sepresentatives of the Min~tries of Law 

I and Home Mairs were present. 
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7. The Committee considettd the Bills and the reactions of the Govermnent thereto. 
The Committee aqs1·~ at the f~llowing findings as a result of their e~nation of the 
Bills:- '' 

Findings qf the Committee 

(1) The Constitution (Amendment) Bill. 1965 (~mtndmml of articlu l, 2. 5, 
4 ett'.) by $hri Prakuh Vir Shastri. 

The Bill sought to chanae the federal cbJra,cter of the C.Onatitution into unitary. 
After hearing the views of the member incharp and the representative of the 

Ministry of Law and oonsidering all aspectt of the matter, the Committee were of the 
opinion that the Bill be not all<>ftd to be int.toduc:ed. 

.. 
• 

(2) The Constitution (Amendment) Bill, 1965 (Ami!'fttlmint of the First 
Schedule) by Shri Sivamurthi Swami . 

The Bill sought to alter t:h~ name of the State of 'M}'IOll'e' to '&arnatak.' • 
The C.Oounittee were of the opinion that the Bill lie not all~ed to be introduced 

as it would raise controversy during the present emeigency. 

Recommendations 

8. The eom.ittee recommend that-
(i) the .categoriaation and allocation of time to Rills as thown in para 4 above 

be agreed to by the Howe; 
(ii) that the clauification of the C.Onstitution (Ameudnient) Bill, 1965 (4mnd-

ment af article 568) by Shri Harl Vishnu K.amath be changed from cattgory 
'B' to tategOt'y •A';'.and 

(iii) that the following Bills seeking to amend the Constitution be not allowed 
to be introduced ~-

(a) The Constitution (Amendment) Bill, 1965 (Ammdm~ of articles l, 2, 
!, • etc.) by Shri Prakash Vir Sbutri: · 

• 
(b) The Constitution (Amendment) Bill, 1965 (Amendment of the First 

lclrcduk) by Shri Sivamurthi Swami. 

~ugwt 15, 1965 
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